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Ori ginal Appln N o. 27 7 / 2017 (SZ)

G.Ashok and others
Versus

l.State of Karnataka and others

Applicant(s)

...Respondent(s)

sl
No

Para Nos. Remarks

I ParaNo 1

One of the main directions of this Hon'ble

Tribunal in the order dated 06t03L2020 calling

for the status report on the functioning of the

Crusher Units ofthe 1Oth and 11th Respondent

was to report if the offending crusher units are

compliant of the citing criteria as provided

under the statute. Unfortunately the Expert

Committee which is said to have inspected the

offend units, have side stepped this main issue

as also the other grievance of the applicants

about the illegal mine blasting engaged in by

the Offending Units while quarrying the site.

The siting criteria with respect to distance from both

quarry and crusher of 1-0th respondents have been

recorded in Page No.3-5 and & of 1ls respondent in

page No.13-14 of the joint inspection report submitted

to the Hon'ble tribunal. The facts have been further

ascertained through Joint inspection reports (Copies

enclosed as Annexure 1 &2). The safer zone joint

inspection report has already commented regarding

the blasting activity being carried out in secured

manner.

Exerts of the same reproduced from the joint

committee reportis as given below:

".....there is no violations observed in the Operation of
quaruy including blasting."....Page No. 5
the quarry activity is carried out within the marked
boundaries and there is no excess mining of the quarry...
Page No.5
"that the quany activity is carried out within the
marked boundaries and there is no excess mining of the
quarry"-Page No.74.

2 ParaNo 2a

The report of the Expert Committee deserves

to be rejected by this Hon'ble Committee for

the following reasons among the many:- a) The

Distance from the House of the 2nd Applicant

and the Safer Zone in which the 11ti'

Respondent's Crushing cum Quarry Unit

operates is falsely recorded as 125M from the

The distance from the house of second applicant and

the safer zone has been measured by using GPS

coordinates and with the help of Google map as

submitted in the report. The coordinates of the

Crusher safer zone and house were depicted in the

Google map. According to Sec 6(1)(c) of The

Karnataka Regulation of Crushers Act 2017, 2073

fAmendment ActJ specifies the "500 meters from
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so called SAFER ZONE (Para 5.1 of the Report).

The distance from the so called SAFER ZONE

and the House of the 2"a Applicant is only about

35M to 45 M which is clearly violative of the

criteria as laid out in Sec.6 of THE:

KARNATAKA REGULATION OF STONE

CRUSHERS ACT,20IL, Karnataka Actl of2012

fas amended bythe 2013 amendmentAct)

Revenue village Temples and Schools". The above rule

considers only for the distance from the revenue

village but not for a single house. The same was

approved in the meeting held by District Stone

Crushers Licensing and Regulation Authority, Dakshina

Kannada under the chairmanship of the Deputy

Commissioner after conducting a joint survey of the

proposed site and issued Form 81 and subsequently

Form C-

3 ParaNo 2b

Similarly the Report does not disclose or

record the distance between the nearest

Revenue Village and the SAFER ZONES where

the Offending Crusher Units are located. As per

SECtiON 6 Of thE KARNATAKA REGULATION OF

STONE CRUSHI=RS ACT,20t7, Karnataka Act I

of 2072 (as amended by the 2013 amendment

Act) The distance between a SAFETR ZONE and

the nearest Revenue Village shall not be less

than 500M whereas in this case the so called

SAFER ZONE where the Offending Crusher cum

Quarry units are located is actually sharing

their boundary with Village ANDINfIE and

Village MUDUKODY.

The joint inspection report has been submitted by

recording the distances only if it is in the prescribed

range as specified in in the scheduled format (Safer

zone Joint inspection report of both respondents is

enclosed as Annexure 1 &2).

4 ParaNo 2c

Similarly section 6 of the THE KARNATAKA

REGULATION OF STONE CRUSHERS ACT,2O1L,

Karnataka Act B of 20LZ fas amended by the

2013 amendment Act) clearly stipulates SAFER

ZONE shall not be situated at a distance less

than 100M of any major road whereas in the

case of the offending crusher unit of the 11th

Respondent the SAFER ZONE is right on the

According to Sec 6[1)[c) of The Karnataka Regulation

of stone Crushers Act zOtL, 2 0 13 (Amendment Act)

specifies that the

Safer Zone shall not be located within

a) 200 mts from the limits of the National

Highway or State Highway.

b) One hundred meter from the major district

roads or other roads

foint inspection has been done for crusher safer

EnvironmenEl Offict'
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main road running through the ADINfE &

MUDUKODY villages of which the applicants

are residents. This is the 'why the distance

between the nearest road and the SAFER ZONE

has been safely been avoided to be recorded

the Report when pertaining to the Crusher of

11th respondent.

zone of 11h respondents and Form-Bl has been

issued as roads exists 110 mts which is within the

prescribed limits as mentioned above and in
addition to this in Karnataka Regulation of stone

Crushers Amendment Ac..2020, section 6 of the

principal Act - has been amended such as "ln (i) in

sub-section (1), in clause (b), for the word "or" the

words "and fifty meter from the limits of " shall be

substituted. (Safer zone foint.inspection report has

been enclosed as Annexure 1 &2).

5 ParaNo 2d

It is pertinent to note here that though the

Quarry as well as the Crusher Units are

situated in different Survey Nos., the entire

Unit including the quarry is one contiguous

property in the case of the lOth as well as the 1

1th Respondenl

No comments.

6 ParaNo 2e

It is seen from the Report that at the time of the

inspection by the foint Committee neither the

Crusher units, nor the quarry was functioning

due to COVID 19 Pandemic but the fact remains

that the Crusher unit as well as the quarrying

activities of the lOth and the 11th Respondent.

Quarry and crusher were not in operation due to

COVID-19 pandemic and renovation works by

respondent 10 and 11 as already stated in the joint

committee report for limited period of time. Further no

such orders had been issued to the 10u' & 11tl'

respondents to stop the operations in the quarry

leased area & licensed crusher area

7 ParaNo 2f

There is no statement in the Report regarding

the blasting activities taken out by the lOth

and 11th Respondents in the Quarrying Site.

The blasting is done almost on a daily basis and

sometimes even twice a day and noise from the

blast can be heard and felt for a radius of more

than 10km and the impact/vibration of the

blast cquld be felt strongly throughout the

The quarry lease has been granted in accordance with

Karnataka Minor mineral concession rule 1994 which

says "No person shall carry on or allow to carry

on any quarrying operations within a distance of

50 meters, if no blasting is involved and 200

meters if blasting is involved from the boundary of

any railway line, reservoir, tank bund, canal or

other public works and public structures or any

public road or buildings.'
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neighboring villages but unfortunately no data

regarding this aspect finds place in this report

and the same is skimmed over by falsely

recording that quarry cum crusher unit

remained closed during the COVID 19 period.

Further the report by the foint committee (Page No.S)

already submitted to Hon'ble Tribunal states the

following:

Geolory has informed the committee during
inspection that the quarry activity is carried
out within the marked boundaries and there is
no excess mining of the quarry.

observed in the Operation of quarry including
blasting. However, during blasting operation
the vibrations may traverse upto a distance of
half kilometer as it is a Sheet Rock.

The applicant has failed 
, 
to read and analyze the

contents in the joint committee

Hon'ble Tribunal though the

report submitted to

report has already

included above aspects as mentione4 it is alleged that

the report doesn't include the above said facts.

B ParaNo 2g

It is also pertinent to note that the water

sample has not been drawn from the nearby

lake Nagarkatte Lake though referred to in
Para 8.1 of the reporL This Lake provides all

the water for the irrigation of the agricultural

activities of ANDINJE Village. The Lake is at a

higher terrain from the Crusher Unit and the

Village is at a lower level from the Crusher Unit

thus water from the lake flows through the

Crusher site into the Village and in this course

of flow, the water gets polluted by the Crush

units' dust. Thus drawing of water sample from

agricultural fields in Andinje Village would

have clearly shown the pollution levels in the

water due to the crusher cum quarry units'

operations.

The analysis report of water sample from storm water

drain collected down stream that finally ioins natural

nala is well within well within the range of drinking

water standards (lS 10500:20L2). The analysis reports

of the water sample were furnished along with joint

inspection report. However, the copies of the same are

enclosed again as Annexure 3 &4).
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9 Para No 2h

It is most pertinent to note that though this

Hon'ble Tribunal did not explicitly direct the

Committee to involve the Applicants in the

entire process of inspection it would have only

been fair for the Committee to allow the

Applicants and other Villagers to effectively

participate in the inspection process and give

their inputs and also record their presence

which the committee failed to do. This has

obviously resulted in the above flaws in the

inspection done bythe Committee.

The intimation regarding the inspection to the

crushers/quarry in question by the joint committee

was furnished vide letter No.103B dated: 1-3.10.2020 to

the applicants.

The committee members also called through mobile by

the officers of the joint committee on the day of

inspection from the inspection site. The applicants Sri

Ashok Devadiga, Sri Vasanth Devadiga and others were

present at the entrance of the crushers. However the

applicants refused to come inside the premises siting

various reasons.

During inspection, the joint committee had visited the

complainant's houses shown by applicant and

interacted with the people (Photographs enclosed

below the report).

10 ParaNo 3

Hence it is just and necessary that this Hon'ble

Tribunal rejects the above said report date

04LI7I2020 and direct a fresh inspection

under the supervision of a Tribunal Appointed

Advocate Commissioner directing such

commissioner to issue due notice to the

Applicants herein above and include the

Applicants also in the inspection process in the

interest of bringing out a clear and objective

status report about the functioning of the

crusher cum quarry report of the lOth and

11th Respondents to enable a just decision in

this case.

The photographic evidences, analysis reports and

documents submitted with respect to above mentioned

paras justiff the fact that the committee has honestly

discharged their duties and furnished unbiased report

based on ground facts and circumstantial evidences.

The committee report has included all the information

sought by applicant through the objections and hence,

the tribunal may kindly refute the allegations made by

the applicants and reject the objections filed by the

applicants.

Hence, the committee submits and prays humbly before the Hon'ble tribunal to please reject
the objections filed by the applicants and pass Order r of natural
justice.

ENVIRONMENTAL OFFICER
KSPCB,RO MANGALORE



AI\IYEXURE-1: SAFER ZONE JOINT INSPECTION REPORT OF 101rr

RESPOIIEI\DENT (IWs. Durgamba Crusher by Sri Santhosh Kumar Shetty)
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At\I\tEXuRE-2: SAFER ZOI\IE JOINT INSPECTION REPORT OF llrH
RESPOMI\DENT (lWs. Sanidhya Crusher by Sri Harshendra Kumar)
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Google lmages of crusher & Quarry belonging to respondent {O &11 with
markings already submitted to Hontble Tribunal along with the report
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Photographs taken during spot iaspection by Joint Committee M/s. Dutgamba
Constnrctions lSri. Santhosh Kumar Shettyf,Sy.No.S/2r8rllrl7 & 18, Andinje
Village, Belthangady Taluk, Dakshina Kannada District on l7.lO.2O2O is as
below:

Environme
Karnetake Stete Pollution Contrel Bori

MANGALURU



Photographs taken during spot inspection by Joint Committee at l\d/s.

Crusher (Sri.D. Harshendra Kumar), Sy.No.121rllb, 1242, Andinje

Belthangady Taluk, Dakshina Kannada District on17.10.2020 are as below:

Sanidhya

Village,

Krrnataka State Pollutinn Crntrol Bo.t,
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